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CENTRAL l\OMINISTRATIVS TRIBUNAL 
ALLAHABAD BENCH : ALLAHABAD 

ORIGINAL APPLICATION N0.1641 OF 2004 

A LLAHABAO THIS THE 2NO FEBRUARY• 2JOS 

HON'BLE MR. JUSTICE S. R. SINGH,VICE-CHAIRMAN 

Smt. Umda KumariJ 

W/o Shri Akhilaah Kumar Singh, 

Resident of Village and Po9t-Kharagµur, 

Tehsil-Mehnagar, Oistrict-Aza~gerh. 

• • • • • • • • 

( By Advocate Shri Virendra Pratap ) 

Ver SUS 

1 • Union of India, 

throu3h the Secretary, 
Minis tr 'I of Comru ni cation (P~ T), 

Oak Bha .i1an, Ne..1 Delhi • 

2. Chief' Post Mas tar General, 
U.P. Circle,Luc~ now. 

3. Senior Superintendent of Post Offices, 

Azam;,i ar h. 

.Applicant 

• • • • • • • • • R esp o nd en ts 

( By Advocate Shri Saumitra Singh ) 

ORO;::R -------
!:!D N~§~-~.!._JU ST !~_h_!i~-~1~!:!.i. V ICE-C!:!A IR ~&_N _ 

This Orig1nal Application have been instituted for 

issuance of a direction to the respondents to provide an 

alternative a ~ pointment to the applicant. It would appear 

v 
that earlier the applicant ha'-. instituted 0.1. No.39:J/03 
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~hich was disposed or ~ith direction to the respondents 

to provide appropriate alternative employment to the 

applicant in any branch Post orrica, prererably in any 

locality adjacent to Kharagpur. 

2. The grievance of the applicant is that till date 

respondents have failed to provide appropriate alternative 

employment to the applicant pursuant to the direction 

given by the Tribunal vid2 jud3ment and order dated 

27. US.1334 rendered in O.A. No.399/~3 in Smt. Umda 

Kumari Vs. Union of India and Others. The Off ioe ha3 

pointed out certain objections including the one that 

the Original Applica tion is barred by time. Learned 

counsel for the a~plicant has filed Misc. Application 

no.41 8/95 praying f'or c o ndmnation or delay in filing the 

O.A. In fact, it };'being a case 
\.. -

L-of :nandarus, the .,..J 
~J~-~y-J..,'., ~ 

question of delay may not arise. Ho1Jevar:(heving regard 

to the direction given by the Tribunal in the earlier 

case and the allegation th a t the respondents have failed 

to provide appropriate alterna tive employment to the 

ap~licant in any branch Post office, the present original 
to the respondents 'i..__ 

applicatio n is disposed or with direction/that in case, 

tha applicant moves an application to the Senior 
~~~ 

Superintendent of Post Offices, Azamgarh~all look into 

the ~rievance of the applicant and provide her a lternative 

appointment as per order given by the Tribunal in the ear­

lier case within e period of three months fr om the date of 

receipt of a 
disposed of. 

copy or this order. 
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Accordingly, the O.A. is 

~ v. c. 
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